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IN THE HON'BLE  NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.65 OF 2021 

 

In the matter of:  

News Item published in the Times of India dated 28.02.2021 titled Delhi: 

Man charred to death as illegal factory catches fire  

NDOH: 04.02.2026 

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 1 

AND 2 IN RESPECT OF ORDER DATED 11.11.2025 

Most Respectfully Showeth: 

 

1.  That this Hon’ble Tribunal vide its order dated 13.08.2025 in the 

captioned matter was pleased to pass the following directions:- 

 

“2. Learned Counsel for respondent no. 1 and 2 

submits that respondent no. 1 and 2 were the original 

lessees of the premises in question which was sub-let 

by respondent no. 1 and 2 to respondent no. 10 and 11. 

3. Respondent no. 1 and 2 are directed to serve the 

unserved respondent no. 10 and 11 and file affidavit of 

service. 

4. List on 11.11.2025.” 

 

2. That the Respondents Nos. 1 and 2 had duly complied with the order 

dated 13.08.2025, and had filed a compliance report on 10.11.2025. 
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3. Thereafter the Hon’ble Tribunal vide order dated 11.11.2025 in the 

captioned matter was pleased to pass the following directions:- 

 

“1. By order dated 13.08.2025, respondents no.1 and 

2 were directed to serve the unserved respondents 

no.10 and 11 and file affidavit of service. Though 

affidavit of service has been filed but it does not 

reflect that respondents no.10 and 11 are served.  

 

2. Learned Counsel for respondents no.1 and 2 has 

sought permission to serve respondents no. 10 and 11 

by way of publication. Prayer is allowed. 

Respondents no. 1 and 2 are directed to serve 

respondents no. 10 and 11 by publication of notice in 

daily Hindi and English newspaper having wide 

circulation in the area where respondents no. 10 and 

11 were having the place of business /last said to have 

resided.  

 

3. Let fresh affidavit of service indicating service by 

publication be filed atleast one week before the next 

date of hearing. 

 

 4. List on 04.02.2026.” 
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4. That in compliance of the aforesaid directions,  the Respondent

Nos. 1 and 2 duly served the Respondents Nos. 10 and 11 by

publication of Notice of in a daily Hindi newspaper namely the

Navbharat Times and in a daily English newspaper namely the

Times of India on 07.01.2026. The relevant extract thereof is

reproduced hereinafter:

“BEFORE THE NATIONAL GREEN 

TRIBUNAL, NEW DELHI 

OA No. 65/2021 

News Item published in the Times of India dated 

28.02.2021 titled Delhi: Man charred to death as illegal 

factory catches 

Fire 

To 

1. Sanjay Prasad S/D/W/ Through :- Ram

Prasad A-175, S.K .- 1 Sector-93, Gautam

Budh Nagar, Noida, Phase-Il, Ghaziabad,

Uttar Pradesh-201301

.(Respondent No. 10)

2. Heera Lal Raheja S/D/W/ Through :-

Ram PrasadA-175, S.K .- 1 Sector-93,

Gautam Budh Nagar, Noida, Phase-Il,
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Ghaziabad, Uttar Pradesh-201301 

Also at: 

Through :- Paras Ram Raheja K-6 Second 

Floor, Pratap Nagar. 10. State Bank of 

India, Sadar Bazar. Delhi 110006 

(Respondent No.11) 

 

NOTICE 

Whereas vide order dated 21.05.2024 passed by this 

Tribunal you were impleaded as Respondent No.s 10 & 11 

in the above mentioned case and usual notices were 

issued. Necessary step's were taken to serve through usual 

modes, but same could not be served upon you. 

Accordingly, vide order dated 11.11.2025 Hon'ble Tribunal 

directed to serve you by way of publication in a daily 

Hindi and English newspaper having wide circulation in 

the area where you were having the place of business / last 

said to have resided. 2. Accordingly, take notice that the 

said matter will now be listed for further consideration 

before the Hon'ble Tribunal on 04.02.2026, at 10:30 AM at 

Faridkot House, Copernicus Marg, New Delhi-110001 

through physical hearing (with hybrid option), when you 

may appear in person or by a pleader duly instructed. In 

default of your appearance on the date & time indicated 

above matter may be heard and determined in your 

absence. 3. Given under my hand and the seal of this 
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Hon'ble Tribunal, on this 2nd December 2025. Note: (For 

Orders, Cause Lists & other information, please visit our 

website: www.greentribunalgov.in) 

 (Arvind Kumar) Deputy Registrar, NGT” 

 

The relevant extract of the Navbharat Times wherein the notice 

had been severed upon the Respondents Nos. 10 and 11 has been 

annexed herein as Annexure-A. 

 

The relevant extract of the Times of India wherein the notice had 

been severed upon the Respondents Nos. 10 and 11 has been 

annexed herein as Annexure-B. 

 

      Respondents Nos. 1 and 2  

   Through  

 

       Ashish Aggarwal 

      Tanya Aggarwal  

      Intellect Law Partners   

      Advocates 

      # 1, Link Road, Jangpura Extn., 

      New Delhi-110014 

      Email: contact@intellectlp.com 

      Mob.9560744337 

New Delhi 

Dated: 10.01.2026 
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TIMES NATION
THE TIMES OF INDIA, NEW DELHI | WEDNESDAY, JANUARY 7, 2026

DEMOCRACY IS BEING ‘BRUTALLY MURDERED’ IN
ANDHRA, EVEN IN LOCAL BODY POLLS, SAYS JAGAN

SIDDA EXPRESSES CONFIDENCE TO COMPLETE
FULL TERM AS CM, DKS SAYS, ‘GOOD LUCK’

HOW TO ADD FAMILY MEMBERS 
TO AYUSHMAN CARD

HACK  
OF THE DAY

Hacks are based on verified public sources. Readers 
are advised to follow official websites & updated rules

Tip from heena.gupta@timesinternet.in 

CAREFUL: Membership is not instant; 
the addition is subject to government 
verification. Ensure uploaded documents 
clearly establish the relationship to the 
primary cardholder to avoid rejection.

Scan for more hacks

WHAT IT SOLVES: 
Protects missing household members under the 5 lakh 
annual health insurance coverage for secondary and 
tertiary care.
WHAT TO DO: 
Access the beneficiary portal to update your family list and 
submit necessary identification and relationship proofs.

Go to the Ayushman Bharat website and log in  
using your registered mobile number.

Navigate to Beneficiary Details and click the  
“Add Member” option.

Upload the member’s Aadhaar card,  
photograph, and proof of relationship (e.g., ration card, 
voter ID, or family certificate).

Submit the application and use the provided  
Reference ID to track the approval status.

QUICK STEPS:

STATOISTICS A slice of life in numbers

A world full of sanctions
Surge in sanctions — with the count doubling in the last five 

years — shows a structural shift in the global economy. Mostly 
driven by the US, they are no longer exceptions; they are a 

permanent layer shaping trade, finance, and risk

Source: Gita Gopinath on X & Global Sanctions Database
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The rogue elephant that has unleashed terror in Jharkhand’s
West Singhbhum district, trampled four more people in the

past 24 hours increasing the toll to nine within a span of five
days, reports B Sridhar. On Monday night, it killed a father and
his two children in the Kolhan forest area. The family was asleep
inside their hut when the tusker, believed to be just above the
sub-adult age group, attacked, demolishing the structure and
targeting the occupants. On Monday morning, it killed a 50-year-
old woman, and injured her husband, 52. “We have called an te-
am from Vantara. Translocating the elephant may be necessary,”
said the regional chief conservator of forests. Officials said the
elephant becomes aggressive at night, while it remains hidden
during the day. “Night operations are especially risky due to the
presence of Maoist-laid IEDs in the jungle,” a forest official said.

Rogue jumbo kills 4 more in J’khand, toll 9

Thane: A rare alliance be-
tween BJP and Congress has
emerged in the township of
Ambernath after recent local
body elections, surprising po-
litical observers and party
cadres. BJP has joined hands
with councillors from Con-
gress and the Ajit Pawar-head-
ed Nationalist Congress Party
(NCP) to form the Ambernath
Vikas Aghadi and take control
of  a municipal council in the
Mumbai region, keeping Shiv
Sena out of  office.

The polls were held last
month, during which Shiv Se-
na and BJP, despite being alli-
es at the state and national lev-
els, contested separately. In the
60-member council, Sena em-
erged the single-largest party,
winning 27 seats. BJP secured
14 seats, while Congress won
12. Ajit Pawar-headed NCP
managed to win four seats, and
two independents were also
elected. Shiv Sena, however,
suffered a setback in election
to the municipal president’s
post, where its candidate Man-
isha Walekar lost to BJP nomi-
nee Tejashree Karanjule Patil. 

BJP captured the presi-
dent’s position, but lacked the
numerical strength among
councillors to run the civic
body independently. In a mu-
nicipal council, which func-
tions in a manner largely simi-
lar to a municipal corporation,
the president has the author-
ity to decide which issues are
taken up for discussion in Gen-
eral Body meetings. However,
when it comes to passing a pro-
posal or resolution by consen-
sus, the matter must be ap-
proved by a majority vote. 

To overcome the lack of  a
majority, BJP initiated talks

with opposition parties at the
local level. The negotiations
culminated on Tuesday with
the formation of  the Amber-
nath Vikas Aghadi. 

The Congress state brass
said “no formal proposal” for a
tie-up has been received yet,
but the alliance announced in
Ambernath includes 14 BJP
corporators, a BJP-backed
municipal president, 12 Con-
gress corporators, four NCP
(Ajit Pawar faction) corpora-
tors, and one independent, giv-
ing the coalition a combined
strength of  32 — crossing the
majority mark in the 60-mem-

ber council. BJP corporator
Abhijit Karanjule Patil has
been appointed group leader
of  the alliance. 

Speaking to TOI, Abhijit
said BJP had contested the
elections against corruption
and a culture of  intimidation
under the Shiv Sena’s long
rule in the civic body. “Our ob-
jective was to free the munici-
pal administration from fear
and corruption and to ensure
development in Ambernath.
Keeping that goal in mind, we
formed this alliance.” 

The move has drawn sharp
criticism from Sena. Party ne-
tas have termed the Aghadi as
an “unethical and opportunis-
tic arrangement.” Shiv Sena
MLA from Ambernath, Balaji
Kinikar, said that while the
BJP campaigns nationally for
a “Congress-free India,” it has
strengthened Congress at the
municipal level for the sake of
power. A Congress neta said
the options are either aligning
with BJP or the Shinde faction
or remaining absent. However,
no formal proposal for an alli-
ance has been received by the
Congress, he said, and no deci-
sion has been taken so far.

With 27/60 Seats, Shinde’s Outfit Was Single-Largest Party In Ambernath

BJP allies with Cong to snatch
Maha civic body from Sena

The alliance has 14 BJP corporators and a BJP-backed municipal 
president, 12 corporators from Congress, four from NCP (Ajit Pawar
faction) and one independent, giving it a combined strength of 32

Pradeep Gupta 

Bolpur/Kolkata: An SIR
notice summoning Nobel
laureate Amartya Sen to a
hearing over a discrepancy
that the Election Commis-
sion has since identified as a
“spelling error” led Trina-
mool Congress to claim on
Tuesday that it was an “af-
front to Bengal and an icon
who brought global recogni-
tion to India”.

EC clarified that Sen
needn’t report at the desig-
nated office in Birbhum dis-

trict’s Bolpur
to get the er-
ror rectified.
A BLO will
visit Pratichi,
the Harvard
economist’s

ancestral residence in Santi-
niketan, to do the needful, it
said. MP and Trinamool na-
tional general secretary Abh-
ishek Banerjee, whose party
has flagged multiple alleged
anomalies in the ongoing SIR
exercise, said the notice
served on Sen reflected how
“influential voices in Ben-
gal” were being “systemati-
cally targeted”.

“This is not an isolated in-
sult. Actor Dev and cricketer
Mohammed Shami were also
served notices. As if  achieve-
ment, integrity and dignity
mean anything any more,”
Abhishek said at a public
event in Birbhum. 

“Nobel laureate Amartya
Sen carried India’s intellect
and values onto the world
stage. Today, even a public fig-
ure of  his stature stands hu-
miliated by BJP-controlled
EC,” the TMP MP said. 

He urged the state’s elec-
torate to “drive out forever
BJP agents who want to un-
map the people of  Bengal”.

District officials said Am-
ita Sen, the Nobel laureate’s
late mother, was on the elec-
toral rolls during the 2002 SIR
in Bengal. Sen, who has spent
much of  his life abroad, reg-
istered as a voter in Bengal in
2014 and voted in the Lok Sab-
ha election that year. 

When the current SIR

process in the state began on
Nov 4, an SIR enumeration
form was issued in Sen’s
name. His cousin Santabha-
nu Sen submitted the filled-in
form to the BLO. “We are still
to receive the hard copy of
the notice that we hear has
been generate,” he said.

‘Typo’ triggers SIR
notice to Amartya,
TMC cries ‘insult’

Convicted in cheque
bounce case, man
dies of heart attack
in jail: A 56-year-old
man died of heart
attack at Vadodara
jail, Gujarat, on Tue-
sday morning, a day
after a court sente-
nced him to prison
for one-and-a-half
years in a cheque
bounce case. The
convict Pritesh
Jadhav was rushed
to SSG Hospital,
where he died
during treatment,
officials said. TNN

Panaji: Turning down the op-
position demand to discuss il-
legal nightclubs, including
the Arpora inferno that killed
25 people in a fire at Birch by
Romeo Lane, corruption and
law and order issues, Goa govt
instead decided to have a spe-
cial discussion on 150 years of
Vande Mataram in the winter
session of  assembly, sched-
uled from Jan 12.

“Discussion on Vande Ma-
taram will be held on Jan 13,”
CM Pramod Sawant said Tu-
esday after the business advis-
ory committee meeting. He
said govt had requested speak-

er Ganesh Gaonkar for a speci-
al discussion on Vande Matar-
am and the speaker allowed it. 

Though opposition mem-
bers urged the speaker to al-
lot additional time for dis-
cussing a raft of  is-
sues, including pro-
tecting Goa’s identity,
it was not allowed. 

“Goa today is in cri-
sis, and several issues
have to be discussed,”
leader of  opposition Yuri Ale-
mao said. Goa Forward Party
president and Fatorda MLA
Vijai Sardesai said, “We have
to discuss the issue related to
Goa’s identity, and unfortu-
nately it has not been happen-
ing.” AAP’s Benaulim MLA

Venzy Viegas said they specif-
ically wanted to discuss illegal
nightclubs dotting Goa’s
coastline, “but they (govt) did
not allow the discussion”.

“If  required, we will go and
protest outside illegal
nightclubs. We will not
allow anyone to die in a
fire at a nightclub.”

Sardesai said it was
not a good precedent to
discuss Vande Mata-

ram in the assembly when it
had already been discussed in
Parliament. 

“Similar things followed
in Haryana and UP, and the op-
position was called anti-na-
tional. In Haryana, even the
opposition was suspended. US

president Donald Trump said
PM Modi wanted to make him
happy. Similarly, Sawant
wants to make Modi happy,
and that is the reason it was de-
cided to discuss Vande Mata-
ram,” the Fatorda MLA said.

According to Alemao, it is
clear from governing MLAs’
resolutions, which they have
submitted, that govt is not
functioning. “But when it
comes to moving these resolu-
tions, they abstain,” he said,
adding govt should answer
these questions and upload
the answers on the portal in
advance. “We will coordinate
among ourselves... Leaving
aside party ideology, we will
speak as Goans,” he said.

Goa speaker allows special discussion on Vande,
rejects oppn’s demand for debate on night clubs

Murari.Shetye
@timesofindia.com

Rohtak: A late-evening drive
to Murthal for parathas ended
in tragedy as three friends, all
aged 21, died in a crash on
NH-44 in Sonipat Monday, rep-
orts Sat Singh. The trio — Dee-
pak, Prateek, and Mayank —
had driven out to celebrate the
purchase of  an iPhone 16 and
headed towards the popular
dhabas at Murthal on a scooter.

Police said the accident oc-
curred on Nangal Khurd flyov-
er on Delhi-Panipat carriage-
way when the scooter slammed
into a truck that allegedly
braked suddenly. The impact
threw the riders onto the high-
way. Two of  them died on the
spot. The third was rushed to a
private hospital in critical con-
dition but couldn’t be saved.

Police said none of  the
three was wearing a helmet,
and head injuries proved 
fatal. The truck driver aban-
doned the vehicle and fled. 

The victims’ families said
the friends left home around
3.30pm, telling their parents
they would return in 10 min-
utes. Mayank, a BCom gradu-
ate, had been exploring job op-
tions. Deepak, a BA final-year
student, helped the family’s
vegetable business, besides do-
ing part-time photography to
save up for the phone. Prateek,
a second-year student, had 
lost his father a decade ago.

Man buys phone,
takes friends out
for dinner; all 3

die in road crash
New Delhi: A Delhi court on
Tuesday allowed forensic ex-
amination of  the Unnao rape
survivor’s voice sample in a
case relating to her alleged
gang rape in June 2017, a week
after she was raped by former
BJP MLA Kuldeep Sengar.

The order was passed on
an application moved by
the counsel for one of  the 
accused, Shubham Singh.

According to the defence
counsel, the woman “denied”
that the voice in certain re-
corded conversations be-
longed to her, even though
those recordings were being
relied upon during the trial.

The defence has argued
that these disputed record-
ings allegedly contain state-
ments in which she admits
“she had left her house 
voluntarily”, which could be
“crucial objective evidence”.

Taking note of  the submis-
sion, special judge Murari
Prasad Singh directed the
voice sample be sent to CFSL
for comparison with audio
and video recordings already
part of  the case record. The
judge clarified the forensic 
exam was being permitted on-
ly to aid the adjudicatory proc-
ess, and evidentiary value 
of  the forensic report would
be examined and assessed 
at an appropriate stage. TNN

Court allows
forensic test of

Unnao survivor’s
voice sample

Patna: RJD chief  Lalu
Prasad’s Singapore-based
daughter Rohini Ach-
arya, who had a public fal-
lout with her brother and
the family’s political scion
Tejashwi Prasad Yadav
soon after the Bihar as-
sembly election results in
Nov last year, on Tuesday
put out a cryptic social
media post with a picture
of  her posing with a gun,
saying she “has the eye to
tell right from wrong and
a perfect aim”. “Sahi galat
pahchanane ki nazar bhi
durust hai aur nishana
bhi,” Rohini wrote on X.

Though it wasn’t clear
where the photo was taken,
she had written in an X post
the previous day her 18-ye-
ar-old elder son had enrol-
led for basic military train-
ing. In Singapore, military
training for citizens, kno-
wn as National Service, is
compulsory for all male ci-
tizens and second-genera-
tion permanent residents
(PRs) upon turning 18.

After the assembly elec-
tion results, Rohini had bl-
amed RJD’s rout on Tejash-

wi Yadav’s aides and had
stormed out of  the family’s
official residence in Patna,
saying she was quitting
politics and “disowning”
her family. She had also al-
leged that she was insulted,
shown a slipper and forced
to quit her parental home,
while blaming her brother.

Last month, she appeal-
ed to Bihar govt to ensure
every woman stayed safely
at her parental home. Rohi-
ni hit headlines when she
donated one of  her kidneys
to Lalu in Dec 2022 after he
faced severe health compli-
cations. The transplant to-
ok place in Singapore. She
had contested the 2024 LS
polls from Saran but lost.

With gun in hand,
Lalu’s daughter
warns ‘enemies’

Manoj.Chaurasia
@timesofindia.com
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A57-year-old taxi driver
allegedly died by suicide

because of SIR-related stress
in West Bengal’s Jalpaiguri,
taking the toll attributed to the
voter enumeration exercise in
the district to five, reports
Roshan Gupta. The deceased
was identified as Mohammad
Khatim of Chunabhati in
Fulbari. His relatives said he
was under extreme mental
stress after the names of five
family members, including his
own, did not appear in the 2002
voter list, resulting in their ex-
clusion from the electoral rolls
post-SIR. Police said he went
missing on Monday night, and
his body was found hanging
from a tree near his house on
Tuesday. “My father could not
sleep due to anxiety,” said his
son Mohammad Shahid. “Our
family has lived here for
generations. The names of my
grandfather and uncle were
there in the 2002 list. We tried
to reassure him, but he went
missing last night. This
morning, his body was found.” 

Taxi driver ends
life over ‘SIR stress’
in north Bengal

An elderly person being assisted
as she arrives at a centre to
attend an SIR-related hearing

Tamaghna Banerjee & 
S Boral TNN
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